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Title: Notice for an Adjourment Motion.
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HToTollr rezngt ¢ o oft ves @fp dicon Al e 381, dol Alotoflel AfeermIsfa off @ war &) a1 ot v @Ifep dld

CAPT. AMARINDER SINGH (AMRITSAR): Madam, we want our Adjournment Motion to be accepted.
HATololiRT Aeugl & aen?

CAPT. AMARINDER SINGH : Madam, I am on my feet for this very purpose that I had submitted a notice under Rule 56 asking for an Adjournment
Motion. I have asked for it. So, I want to be able to speak on that. Why should we go to Rule 1937 It is just a statement under Rule 193. We want an
answer from the Government. We want voting by the House on an issue which is an important issue for the country. People are starving and food
prices are rising to terrible levels. How do you think that the common man is going to survive? Is that discussion more important or is it more
important to discuss about other things in the questions like, which we had earlier, Air India's overdraft etc.? These are not the things that we have
a€l..

Ftotofler 3iezret & v fiore amu Hfpdy amudt Sit ofifer e & as vsselde et B e & 8 ag dal sens ordl foen 3, 3 elter yrsa-2rsat u2 st aal ared 8, afldl 6t
aret 3ofolT arad 3, 32 2 & anud s ¢ afie safere ad anr amu sl Prer 193 ¥ aicela w2 a0 8) Brer 193 & sicela oitfeder and g8 &, @ 308 arens @2 awdl §)

If you do not want 3€].3€|
(Interruptions)
SHRI DEEPENDER SINGH HOODA (ROHTAK): Madam, we want a division. ...(Interruptions)

Ftotofter reaner : o, ordf, I am sorry. forwr 193 ¥ sieefa zar aaf & e Jae &) We are ready. I am allowing the discussion. sm vssreldie sltorer ast srarer & et
ordl dretr, 52 ama & aal a3 I &)

off seferaifear anerazra Rifdren (a1on) : sdlcan, sa anuat g ars &) fAua us 8 85 sra arser 2en 3 srens v srn 3 .. (craemer)

FToToflel SIEART : ICAET A T I Aai ofdl & anu $A AARR 3y AMforr Ao &, oY aBA i aon ad Jal & a6 Jal oidl 31 e 3, sl Bl i @ s aal waer B
fere derz & I am sorry, st screra 3 75 amu adkdl &6 arer oidl ween arad) 7 Brer 193 & sicela aal wzae & fre duae §

...(=raeren)

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION AND MINISTER OF PARLIAMENTARY

AFFAIRS (SHRI M. VENKAIAH NAIDU): Hon. Speaker, the Opposition and other friends wanted to raise the issue of price rise, which is an important
issue, through an Adjournment Motion. ...(Interruptions) Hon. Chair has given the ruling saying that Adjournment Motion is not allowed or it is
disallowed. ...(Interruptions) Subsequently, some of the hon. Members have given notices under Rule 193 for discussing the issue of price rise.
...(Interruptions) If the Chair permits that discussion under Rule 193, as far as the Government is concerned my understanding of the Parliamentary
functioning is that adjournment to discuss immediately and the Government is ready to discuss it immediately, now itself. ...( Interruptions) It is for
the Chair to decide under which rule it is to be done. ...(Interruptions)

HON. SPEAKER: It is already decided. I am sorry.
...(Interruptions)

HToTotler 3iE2TeT : 32 URI &1 YR A aitorel &, diol usomldic atemor w2 o & f&=n 8 193 @i oifewr ) I am ready to accept those natices.
... Interruptions)

HTGTGTRT rERART & ST A Ffeior & gebl g, A anues) 2wrsier bt wifdrer aveft anféw; When I have given my ruling on this issue,

...(Interruptions)
HTGToIRT ME=AGT & 3 Ffeio1 & gebt g
8€| (zzraumat)
HON. SPEAKER: I am not saying, No. Please understand this.
... Interruptions)

HON. SPEAKER: Hon. Members, I have received six notices of Short Duration Discussion under Rule 193.



... Interruptions)
14.06 h
At this stage, Shri Deepender Singh Hooda, Shri Rajesh Ranjan and some other fion. Members came and stood on the floor near the Table.

HON. SPEAKER: It is on the issue of price rise from Sarvashri P. Karunakaran; Jai Prakash Narayan Yadav; Shailesh Kumar; Bhartruhari Mahtab;
Shankar Prasad Datta; and Bhagwant Mann.

...( Interruptions)

14.07 hrs
At this stage, Shri Bhagwant Mann and some other hon. Members came
and stood on the floor near the Table.

HON. SPEAKER: The notice tabled by Shri P. Karunakaran was received first in point of time. Therefore, I call Shri Karunakaran to initiate the
discussion on price rise.

...(Interruptions)
HON. SPEAKER: I am giving time to discuss it.

...(Interruptions)

At this stage, Shri M. I. Shanavas and some other hon. Members came
and stood on the floor near the Table.

HON. SPEAKER: Now, Shri Karunakaran. Is he present?

...(Interruptions)
HON. SPEAKER: No, this is not the way to do it.
...(Interruptions)
HON. SPEAKER: I am sorry.
...(Interruptions)
HAToToIRT AEALT & 3B AU BIwrel oidl anad 2, il dw &)
G€| (o)

HON. SPEAKER: The House stands adjourned to meet tomorrow, 8 July 2014 at 11 am.

The Lok Sabha then adjourned till Eleven of the Clock
on Tuesday, July 8, 2014 / Ashadha 17, 1936 (Saka).



